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3MmA/ORDER

AsdR 8g, 3UrtgaT & gary /
PER MAHAVIR SINGH, VP:

These appeals of different assessee are arising out of orders of
the Commissioner of Income Tax (Appeals)]-42, Mumbai [in short
CIT(A)], in Appeal No. CIT(A)/42/Mumbai/10307/2017-18 &
CIT(A)/42/Mumbai/10309/2017-18 vide dated 22.01.2019. The
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Assessment was framed by the Income Tax Officer, Ward-31(1)(4),
Mumbai (in short ITO / AO) for the A.Y. 2004-05 vide order dated
28.12.2017 under section 143(3) of the Income-tax Act, 1961
(hereinafter ‘the Act’).

2. The registry placed on record assessee’s letters dated 4%
August, 2021 wherein it has been submitted that the assessee has
already opted for settlement of dispute for both the assessment years
under Direct Tax Vivad Se Vishwas Scheme (VVS Scheme), 2020 and
received Form No.3 from appropriate authority. The Ld. DR submitted

that the appeal may be dismissed.

3. In view of foregoing, the appeals stand dismissed as withdrawn
with a liberty to assessee to seek restoration of the appeals in case
the aforesaid declaration filed under the scheme is not accepted, for

whatever reasons.

4, In the result, the appeal of the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 04.08.2021.

Sd/- Sd/-
(FATS AR 3aIdrel / MANOJ KUMAR AGGARWAL) (FgdR 8§ /MAHAVIR SINGH)
(@'@THER—‘J/ ACCOUNTANT MEMBER) (39teTeT / VICE PRESIDENT)

Fas, festier/ Mumbai, Dated: 04.08.2021
g R 9 e @fea/ Sudip Sarkar, Sr.PS
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